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REPLY

BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT NO.

S
PST GR D WATER AUT

I, Srishti Jaiswal, aged about 33 Years, D/o Shri Mukun Jaiswal working as
Nodal Officer, District Ground Water Management Council, Ghaziabad, having
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office at Vikas Bhawan, Room ng. 329, Second Floor, A-A, Rajnagar,
Ghaziabad - 201002 officer do hereby solemnly state and affirm as under: -

I. That I am competent to Swear the present reply by way of affidavit on

behalf of U.P. State Ground Water Authority and T am aware of the facts
and circumstances of the case based on record.

That, I have perused the contents of the above captioned O.A. and [ am

duly authorized to depose by way of the present affidavit.

That the captioned matter is pending before the Hon’ble Tribunal and was
last listed on 07.03.2025. That as per the said order answering respondent

impleaded as Respondfgoent no. 5 and directed to submit reply.

The relevant portion of the order has been reproduced herein for ready

reference:

“3. In the course of hearing, the applicant has joined through mobile
phone call and admitted that the chimney has been installed and the

4. This Tribunal has taken suo moto cognizance on the basis of the letter

petition sent by the applicant. In view of the averments made in the
application as well as in the course of the hearing, we consider it
necessary to have the response of the (1) State of Uttar Pradesh through
Secretary, Environment; (2) District Magistrate, Ghaziabad: (3) Uttar
Pradesh Pollution Control Board; (4) Commissioner, MunicipaZ
- Corporation, Ghaziabad, (5) U.P. State Ground Water Authority and (6)
Project Proponent-M/s. M R Proview Realtech Pvt Ltd.-Developer of

K
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Officer s Gity 2, Ra) ctensi N Awi |
)fic v 2, Raj Nagar Extension, Ghaziabad who are impleaded as
respondents no. 1 to 6.

5. The Registry is dirvected to prepare and attach memo of parties to the
application. 6. Mr. Bhanwar Pal Singh Jadon, Advocate has appeared
and accepted notice on behalf of respondents no. 1 and 3. 7. The Registry
is directed to issue notices to respondents no. 2, 4,5 and 6 requiring them

to file their reply/response at least one week before the next date of
hearing fixed.”

. That it is most respectfully submitted that in order to protect, manage and
control the ground water resources in the state, Uttar Pradesh Ground
Water (Management and Regulation) Act, 2019 has been implemented
since 02 October 2019. Copy of Uttar Pradesh Ground Water
(Management and Regulations) Act, 2019 is annexed herewith as

Annexure-1

That in exercise of the powers enumerated in Uttar Pradesh Ground Water
agement and Regulation) Act, 2019, Uttar Pradesh Ground water
i"; Z;-‘; 3 'i'_f::’--\‘ %) ement and Regulatory Authority has been established by Minor
| e

6. That in exercise of the power construed in Uttar Pradesh Ground Water
(Management and Regulation) Act, 2019, the District Ground Water
Management Council for each District of the state under the chairmanship
of the District Magistrate in accordance with the provisions is constituted
by the Namami Gange and Rural water Supply Section-3 vide its
Notification No. 58/76-3-2020/10 GW/2014 Dated 21.01.2020. Copy of
the notification dated 21.01.2020 is annexed herewith as Annexure-3

b
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7. That for the effective and transparent im

. . plementation of works like
registration,

1Ssu ¥ 5k
ance/renewal of no objection certificate etc.

for
and  domestic

agricultural
consumers,  commercial  industrial,

infra -
structural and collective ground water users as enumerated in the

Uttar Pradesh Ground Water (Management and Regulation) Act 2019 the

web portal has been developed (upgwdonline.in) and the District-wise
nodal officers have been nominated at the district level in all the 75
districts of Uttar Pradesh for the operation of the website.

8. That in compliance of the order 07.03.2025, a notice dated 01.04.2025
has been issued to Respondent no. 6 i.e. M/s M.R. Proview Realtech Pvt.
LTD. — Developers of Officer’s City -2 Raj Nagar Extension, Ghaziabad
for illegal abstraction of Ground water for obtaining NOC/submitting
relevant documents in 30 days, to which his no response has been

obtained from the project proponent till date.

9. That it is respectfully submitted that the physical inspection was
conducted by the answering respondent in the presence of Mr. Suryakant

harma (Manager) of project proponent to verify the grievances related to

ject proponent (Respondent No. 6). Copy of the site inspection report

g with photographs is annexed herewith as Annexure 4.

at from site verification, it shows that the project proponent has
“developed a high-rise society of 858 apartments and 31 individual double
storied houses, wherein only 58 apartments are unoccupied as informed

by the representative of Project proponent i.e. Mr. Suryakant Sharma.

11.That it is respectfully submitted that there are total number of 03

borewells were found at the site with the following status;

b
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Table 1 Total borewell found installed at PP site

Particular | Remarks/ status

Borewell 1 | Installed near garbage collection area and no
flowmeter installed. Diameter of housing pipe is 06
inches.

Borewell 2 | Installed in kids play park and no flowmeter
installed. Diameter of housing pipe is 04 inches.

3 | Borewell3 [Inulled ' med % pak | ive
Non-functional/abandoned fully covered within
concrete chamber and informed that it is being
 sealed for security reasons.

4 New Another borewell was being drilled next to the.non-
borewell | functional/abandoned borewell 3, the same is
being suspended by the nodal officer at the time of|
\drilled inspection.

Table 2 Rainwater harvesting structure and location

S.no. Particular | Location
1 RWH 1 At the Entry Gate
RWH2 Near Borewell 1

RWH 3
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It is most respectfully submitted that inspecting officer directed Project
Proponent that all the rain water harvesting structures to be cleaned pre

and post monsoon season to ensure proper recharge of rainwater.

13.That it is further submitted that the Ministry of Housing and urban Affairs
suggests 135 liters per capita per day (LPCD) as the benchmark for urban
water supply, including housing societies for an average of 5 people in an
apartment. Based on the above information it can be ascertained and
project proponent is believed to be abstracting ground water
approximately 582 kl/day illegally.

14 That the Project Proponent was directed to produce the valid NOC if any
issued by the CGWA or by the U.P. Ground Water Department.

15 That the answering respondent will file additional/further reply as and 2o
when directed by this hon’ble Tribunal.

Verification

1, Srishti Jaiswal do hereby verify  at ___ the contents of the above
paragraphs which are true to my own knowledge and/or are in the nature of |
legal submissions which I believe to be true and no material has been
suppressed herewith.
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 1036/LXII-1-2019-
10GW/2014, dated Lucknow September 11, 2019.

No. 1036/LX11-1-2019-10GW/2014
Dated Lucknow, September 11,2019

IN exercise of the powers under sub-section (3) of section 1 of the Uttar Pradesh Ground Water
(Management and Regulation) Act, 2019 (U.P. Act no. 13 of 2019) the Governor is pleased to appoint
2" October, 2019 as the date on which said Act shall come into force.

By order,
ANITA SINGH,
Pramukh Sachiv.
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification
no. l320/LX[I-l—-2019~10gw-20]4, dated November 13,2019 :

No. 1320/LXII-1—20]9-10gw-2014
Dated Leknow, November 13,2019
In exercise of the powers under section 7 of the Uttar Pradesh Ground Water (Management and

By order,
ANITA SINGH,
Pramukh Sachiv.

RovroFoS0—Toto 379 T — (=) —2019— (998) 599 wfri— (o / Ao / sifwe) |
dovEogodio—vodto 3 wm &Y R¥=rg—2019—(099)—1,000 mm/ao/a?m)l

379 RPH Sinchai Anubhag-1, 2019 Data 4e

B



259 Annexure - 3

I FER-UHoTHe W o / Telo-
&0 / ToWo—91 / 2014—16
AEEH g URE U HIMd e

HERI TAS, FAT H9T

R U9 WRER W wEhE

STATHROT
ey aRfire

N4, @ (@)
. (aRfraa ameen)

qETISH, HITAAR, 21 W 2020
Y 1, 1941 UH WG

ITR WY I
THIA T TG ATAOT STATgT A3

& 58/76-3-2020/105118&3/2014
IS, 21 @AY, 2020

ShH-H] — 1Y

To JTo—19
TEW gew H o (gewe oiR fafrawd) afRfias, 2010 Qwr wew afRfm wwmm 13
TF 2019) B G 6 B IR (1) S FNT ATl B HAT IR AT, ITT TH oA FERA
3 fafrarrs TiteRT B 990 OR @ Suddl & IFER JEde IR wowl ¥ §HIfT v @ Udd
e 2q e o o ees aReg & e & @ ford gy o &
T e 9,
ST AT,
uHd \iEE |

IN pursuance of the provision of clause (3) of article 348 of the Constitution, the Governor is
pleased to order the publication of the following English franslation of notification no. 58/76-3-

2020/10gw/2014, Lucknow dated January 21, 2020 :
No. 58/76-3-2020/10gw/2014
Dated Lucknow, January 21, 2020

N exercise of the powers under sub-section (1) of section 6 of the Uttar Pradesh Ground Water
{Management and Regulation) Act, 2019 (U.P. Act no. 13 of 2019). the Governor is pleased to direct the
State Ciround Water Management and Regulatory Authority to constitute the District Ground Water
Management Council for each district of the State consisting of the Chairperson and members in
accordance with the provisions of the said section.

By order,
ANURAG SRIVASTAVA,
Pramukh Sachiv.
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: Annexure -4 42
INSPECTION REPORT OF M/s M.R. PROVIEW REALTECH PVT. LTD. —

DEVELOPERS OF OFFICERS’S CITY-2, RAJ NAGAR EXTENSION, GHAZIABAD

ON 09.04.2025

A physical inspection was conducted to verify the grievances related to Respondent 05- U.P. STATE
GROUNDWATER AUTHORITY that the Project proponent/Respondent no. 06- M/s M.R. PROVIEW REALTECH
PVT. LTD.- DEVELOPERS OF OFFICERS'S CITY-2, RAJ NAGAR EXTENSION, GHAZIABAD by the nominated
representative of Respondent 05 i.e. the undersigned Nodal officer, District Groundwater Management
Council, Ghaziabad on 09.04.2025 in the presence of Mr. Suryakant Sharma (Manager).

On site verification shows that the above-mentioned project proponent has developed a high-rise
society with 858 apartments and 31 individual double storied houses, out of which around 800
2partments and all 31 .individual houses were occupied by residents and remaining 58 apartments were
unoccupied at the time as informed by Mr. Suryakant Sharma.
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A total of 03 borewells were found at the site, the details of which are as flows-
1. Borewell 1- Near garbage collection area. No flowmeter installed. Diameter of housing pipe

is 06 inches. .
2. Borewell 2- in kids play park. No flowmeter installed. Diameter of housing pipe is 04 inches.
3. Borewell 3- Next to park area. Non-functional abandoned borewell. Diameter of housing
pipe is 06 inches. It is to be noted that the non-functional abandoned borewell was fully

covered within concrete chamber but was still sealed citing security reasons at the time of

inspection.
. Another borewell was being drilled next to the non functional borewell- 3 prsite at the time

of inspection which was suspended by the nodal ofﬁcer

b
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Ghaziabad, Uttar Pradesh,India
Dasna Marg, Rajnagar Extension, Ghaziabad,
.y Uttar-Pradesh 201017, india : .
: ‘Q Lat 28.704107, Long 77.423130 -
i 04/09/2025 06:01 PV GMT+05:30
Note Captured by GPS M3ap Camers




\ /A Dasna Marg; ﬂamagar ExtBrisian;” Ghazzabad
.8 UtESr Pradesh 201017, Indig e
y'ovd Lat 28.704516, Long 77.422560
; , 041091‘2"025' 05: ao PM-GMT+05730

New Borewell belng drilled

A total of 05 roof top rain water harvesting structures were also present on site.
1. RWH 1- At the entry gate.
2. BWH 2- Near borewel 1.
3. RWH 3- Near kids’ park.
4. RWH 4- Near individual plots.
5. RWH 5- At the exit gate.
All the Rain water harvesting structures were directed to be cleaned pre and post monsoon season to

ensure proper recharge of rainwater. {photographs attached below)

14
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It is to brought to notice that the Ministry of Housing and Urban Affairs suggests 135 liters per capita
per day (Ipcd) as the benchmark for urban water supply, including housing societies for an average of 5
peopie in an apartment. As per the above calculation, the project proponent is believed to be abstracting

approximately 582KI/day illegally.

NODAL OFFICER,
DISTRICT GW MANAGEMENT COUNCIL,
GHAZIABAD.
Ared AP
ISRIELEE




VAKA
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT DELHI

OA- 458/2022 IN MA- 142/2024 WITH OA- 460/2022 IN MA- 143/2024

IN THE MATTER OF:
SHESHAN TYAGI Appellant(s)
VERSUS
STATE OF U.P. & Ors. Respondent(s)
WITH :
GAURAV SONI Appellant(s)
VERSUS

STATE OF U.P. & Ors. Respondent(s)

KNOW ALL to whom these present shall come that | the undersigned Srishti Jaiswal, aged about 33 years D/O Shri
Mukun Jaiswal working as Nodal Officer, District Ground Water Management Council, Ghaziabad having Office at
Vikas Bhawan, Room no. 329, Second floor, 6-A, Rajnagar, Ghaziabad-201002. The above named do hereby appoint
{herein after catled the advocate/s) to be my/our Advocate in the above noted case authorized him: -

To act, appear and plead in the above-noted case in this Tribunal in which the same may be tried or heard subject to
payment of fees by State of U.P. To sign, file verify and present pieadings, appeals cross objections or petitions for
execution review, revision, withdrawal, compromise or other applications/petitions or affidavits or other documents
as may be deemed necessary or proper for the prosecution of the said case in all its stages. To file and take back
documents to admit and/or deny the documents of oppuosite party. To withdraw or compromise the said case or
submit to arbitration any differences or disputes that may arise touching or in any manner relating to the said case.
To take execution proceedings. The deposit, draw and receive money AND cheques towards compensation, grant
receipts thereof and to do all other lawful acts and things which may be necessary to be done for the progress and in
the course of the prosecution of the said case. And I/We the undersigned do hereby agree to ratify and confirm all
lawful acts done by the Advocate or his substitute authorized by Tribunal in the matter as my/our own acts, as if done
by me/us to all intents and purposes. And I/We undertake that I/we or my /our duly authorized agent would appear
in the Court on all hearings and will inform the Advocates for appearance when the case is called. The adjournment
costs whenever ordered by the Court shall be of the Advocate which he shail receive and retain himself,

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid in terms of M/o taw & Justice OMs/Orders/guidelines, to the Advocate remaining unpaid he shall be entitled to
withdraw from the prosecution of the said case until the same is paid up. The fee settled is only for the above case
and above Tribunal. I/We hereby agree that once the fee is paid. |/we will not be entitled for the refund of the same
unless it is erroneously settled and if the case prolongs for more than 3 years the fee shall be regulated in accordance

with the guidelines of M/o Law & Justice issued from time to time.

IN WITNESS WHEREOF 1/We do hereunto set my/our hand to these presents the contents of which have been
understood by me/us on this 19.th day of *»\'&2025.

Accepted subject to the terms of fees prescribed by M/o Law & Justice for cases in NGT.
CLIENT

Gigl.C.George .~ —

Central Government Standing Counsel
NGT (PB) New Delhi
Chamber No. 336, Lawyers Block, Saket District Court

Mobile No. 9810625315
E-Mail: gigicgeorge.adva2@yahoo.in : | B sfvert




